6
| TEM NO. 202 COURT NO. 13 SECTION | |

SUPREME COURT OF | NDI A
RECORD COF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Crl) No(s).4393/2012

(From the judgenent and order dated 04/04/2012 in CRA No.409/2002, of The
H GH COURT OF JUDI CATURE AT ALLAHABAD, BENCH AT LUCKNOW

MASI HUDDI N AHVAD KHAN Petitioner(s)
VERSUS
STATE THR. C. B.I. Respondent (s)

(Wth appln(s) for exenption fromfiling O T., suspension of sentence and
office report) (For final disposal)

WTH SLP(Crl) NO 8940 of 2012
(Wth appl n(s) for stay and office report) (For final disposal)

Date: 15/03/2013 This Petition was called on for hearing today.

CORAM :
HON BLE MRS. JUSTI CE GYAN SUDHA M SRA
HON BLE MR JUSTI CE J. CHELAMESWAR
For Petitioner(s) M . Arunabh Chowdhury, Adv.

M. Anupam Lal Das, Adv.
Vai bhav Tomar, Adv.
A. B. Singh, Adv.
Ani rudh Si ngh, Adv.
For Respondent (s) Si dharth Luthra, ASG
Ashok Dhanej a, Adv.

B. V. B. Das, Adv.

Supriya Juneja, Adv.

. Qurnohar Singh Bedi, Adv.
M. Arvind Kumar Sharna, Adv.
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UPON hearing counsel the Court nmade the foll ow ng
ORDER

Let the natter be posted on a non-niscellaneous day in the
nmonth of April, 2013.

( NAVEEN KUVAR) (P.S. TYAG)
COURT MASTER COURT MASTER



